CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

OA No.307T1/2001
MA No.2491/2001

New Delhi, this the 9th day of the November 2001

HON’BLE MR. S.A.T. RIZVI, MEMBER (A)
HON’BLE MR. SHANKER RAJU, MEMBER (J)

Shri Harish Chander S/o Shri Ram Jawan Lal

hri K.R.Bhandari S§/o Shri Umrao Singh

Shri Ram Kripal S/o Shri Manni Lal

Shri Rajesh Kumar S/0 Shri Vishwanath Prasad

1ri Rameshwar Prasad S/o Shri Chhanga Lal

hri Gurdial Singh S/o Shri Punnu Ram

Shri M.R. Chopra S/0 Shri Ami Chand
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hri Umed Singh Gauri S/o0 Shri Jagga Ram
hiri Jai Singh 5/0 Shri Nanka Singh

hri Om Prakash S5/0 8hri Mool Chand

iri Vijay Pal 5/0 Shri Faggan Lal

hri Mool Chand 5/0 Shri Sukha Ram
manent Assistant Engineer (Civil) SC Diploma
working under the Directorate General
Central Public Works Depti., Nirman
ew Delhi, under the Ministry of
relopment and Poverty Allevation,
India, Nirman Bhawan, New Delhi.
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India throug Sec Ty
o the Govt, of India, Ministry of
rban Development an Poverty
llevation, Nirman Bhawan, New Delhi.
he Director General of Works
entral Public Works Department
irman Bhawan,
ew Delhi.
Union of India through Secretary to
Union of India, Ministry of Personnel,
blic Grievances & Pension,
North Block, New Delhi.




fnoY
V&)
PP U TTY ™o
4, The SCU'cudLy, UsD ez g
. Ol pl talimn T o
Dholp'ir House, bHhahjanan nuad,
T o o -1 =
New Delhi.
... Respondents
FMTDAT Y
CHEDER (CRAL)
- | [ A m el man A Y.
By S5.A.T. Rizvi, Member {(A;:
-1 4 PSS |
Heard Shri R.P. Shahi, learned counsel for
o~ PO - T,
the applicants
- / 2 Na¥al £ L -
2, MA No.2451/2001 Ior Joining together is
=17 -~ 3
aLiiowed.
B -— L (2] 3 - [N S 1
3. Applicants, 12 in number, all members of the
iz e - - an A3 T A - 1~ T 3 = L
5C Commur 1ty and aipioma noigers in Civil
P - 2w e k SR | 1. ~ +1- -3 £ 4
EH‘E,.L 1eering apprehend that their performance is not
21—~ 1 -~ g 1 P g | P A I - PR R — - . -
:IL_L}.'C.L.Y to be fairly and ooJjecuivel assessed b,’y the

formed by the respondents by

their oM dated 5.3.2001 {Annexure A-1), in
accordance with the regquirement of diluted standards
to- be adopted in the case of SC/ST candidates.

behalf, the proceedings of +the aforesaid three
Member Committee will be placed in some form or the
other before a regular DPC, which is likely to be
held in the near future. To the extent the

aforesaid three Member Committee is not able to do
justice to their cause, the injustice will be
carried to the DPC and accordingly the applicants
may eventually fail to get justice in the matter of
their promotion to the post of Executive
Engineer {Civil), Apprehending injustice in the
manner set out above, the applicants have filed a

\representation in the matter on 4.10.2001 (Annexure
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